15.16 hrs.

Title: Consideration and passing of the National Cooperative Development Corporation (Amendment) Bill, 2002 moved by
Shri Hukumdeo Narayan Yadav on the 15 August, 2002. (Continued —Concluded) (Bill passed.)

MR. CHAIRMAN : Now, the House will take up ltem No.12. Shri Rattan Lal Kataria would continue.
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"A co-operative is an autonomous association of persons united voluntarily to meet their common
economic, social and cultural needs and aspirations through a jointly owned and democratically controlled
enterprise."
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"Co-operatives are based on the values of self-help, self-responsibility, democracy, equality, equity and
solidarity. In the tradition of their founders, co-operative members believe in the ethical values of honesty,
openness, social responsibility."
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15.27 hrs (Dr. Laxminarayan Pandeya in the Chair)

SHRI A BRAHMANAIAH (MACHILIPATNAM): Mr. Chairman, Sir, thank you very much for the opportunity given to
me. The National Co-operative Development Corporation Act was passed in 1962 and amended in 1973 and 1974.
The present Amendment Bill was proposed in the year 1995. The cooperative movement has a vital role to play in
the economic growth of our country. Each State has cooperative legislations in regard to several types of
cooperative societies.

The main objective of this Act is to extend a helping hand to the State cooperatives functioning in the different
sectors of the society, which are facing financial crisis. This amendment has been proposed to fulfil the major
demands of the cooperative sector, that is direct lending to the cooperatives by the National Cooperative



Development Corporation without Government guarantee.

Sir, | want only five minutes.

MR. CHAIRMAN : There is no time.

SHRI A. BRAHMANAIAH : Sir, | will take only five minutes.

MR. CHAIRMAN: No.

SHRI A. BRAHMANAIAH : Sir, within five minutes | am going to conclude.

Besides this, the Act also provides for the inclusion of livestock, fisheries, industrial goods, agro-forestry, sericulture
and allied activities to get financial assistance by the NCDC.

According to the another provision of the Act, now the Corporation extends a helping hand to the sick cooperative
mills towards re-capitalisation. During the Ninth Five Year Plan, a new component of re-capitalisation of the sick
mills was included. It provides for table loan, investment loan, rescheduling of loan, reduction in the rate of interest,
penal interest and other penalties, additional margin money and working capital.

In view of the WTO Agreement, so many spinning mills in our country, especially in Andhra Pradesh, have been
closed down because of the competition arising out of globalisation. It is a fact that Agro-Cooperative Banks,
Cooperative Marketing Committees, Cooperative Warehouses and many other cooperative organisations have
helped the agricultural sector a lot.

The aim of the amendment of this Bill is to authorise the Corporation to accept grants, donations from any agency in
India or outside the country and to empower the Corporation to waive, in suitable cases, conditions with regard to
guarantee by the State Government and the Central Governmenta€, ...(Interruptions)

MR. CHAIRMAN : Shri Brahmanaiah, please hear me. ltis 3.30 p.m. now. We have to take up the Private Members'
Business....(Interruptions)

SHRI A. BRAHMANAIAH : Sir, | am going to complete it in two minutes.

MR. CHAIRMAN: | am giving you time. But please hear me. | have to take the sense of the House. The point is you
are now speaking. Your speech will be completed. Then, Dr. Raghuvansh Prasad Singh will speak. Thereafter, the
hon. Minister will reply. We will take up the Private Members' Business after passing the Bill. | think the House
agree to it.

SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Shri Brahmanaiah, please continue your speech.

SHRI A. BRAHMANAIAH : Lastly, | want to make only two or three suggestions In order to achieve the goal of the
National Cooperative Development Corporation, the existing Cooperatives should be put on a sound track. That is,
they should be made financially strong.

The second one is that excessive bureaucratic control and unnecessary administrative interference should be
reduced in the Cooperative Sector.

Thirdly, the Government assistance has to be increased to the Cooperative Societies.

Lastly, the Central Government should take necessary steps to allow the Cooperative Institutions to function on
democratic principles in the State.

| hope that this amendment will be implemented in the right direction and a new era will be started in the
Cooperative Sector. | support this Bill and | conclude my speech.
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MR. CHAIRMAN : The question is:

"That the Bill further to amend the National Co-operative Development Corporation Act, 1962, as passed
by Rajya Sabha, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.

Clause 2
The question is:
"That Clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

MR. CHAIRMAN: Shri Prabodh Panda — Not present.



The question is:

"That Clause 3 stand part of the Bill."

The motion was adopted.

Clause 3 was added to the Bill.

MR. CHAIRMAN: Shri Prabodh Panda - Not present.

The question is:

"That clause 4 stand part of the Bill."

The motion was adopted.
Clause 4 was added to the Bijll.
Clauses 5 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.






